
425     Kijerences [9 DEC.  1994] Made      426 
 

The question   was put and    the motion 
adopted. 

SHRI SUSHIL KUMAR SAMBHAJI: 
RAO SHINDE; I introdlce  the Bill. 

THE SCHEDULED CASTES, SCHEDU-
LED TRIBES AND BACKWARD 

CLASSES RESERVATION OF POSTS 
IN PRIVATE ENTERPRISES BILL, 1994 

SUSHIL KUMAR SAMBHAJIRAO 
SHINDE   (Maharashtra):   Madam,
 
I 
beg to move for leave to introduce a Bill to 
provide for reservation of posts in private, 
cooperative and joint sector enterprises and 
organisation, in consonance with the spirit of 
the Scheduled Castes and Scheduled Tribes 
Orders and the Mandal Commission's 
recommendations and  matters connected 
therewith. 

The question   was put and    the motion was 
adopted, 

SHRI SUSHIL KUMAR SAMBHAH-
RAO SHINDE: Madam T introduce the Bill. 

THE MARRIED WOMEN (PROTECTION 
OF RIGHTS) BILL, 1994-Contd. THE 
VICE-CHAIRMAN (MISS SAROJ 
KHAPARDE); Now, we would take up the 
further consideration of the motion in regard 
to the Married Women (Protection of Sights) 
Bill, 1994, moved on the 12th August, 1994 
by Shrimati Veena Verma. Mr. Kataria was 
speaking on this Bill. His speech was incom-
plete. Soj I would like (o requeest Mr. 
Kataria to speak on the Bill now. Mr. 
Kataria. 

 
 



427      References [ RAJYA SABHA 1 Made       428 
 

 

Tlie - question was pait and the      motiooi 
was adopted 
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when a woman gets married, sTie should be a 
co-partner in the property of her husband 
iiom the very first day of her marriage. 

 

 

Why should a woman get maintenance* She 
should get her right as a matt** oi iight, as a 
matter of law. 
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As a matter of   right she  should get   a right   to  
her   husband's   properties. 

 

ff ]   Trau? Iteration   in   Arabic  Script. 
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Why should a woman get maintenance? 
She should get her right as a matter ot 
right, as matter of law. 

 
As a  matter of right she should get   a right 
to her husband's properties. 
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SHRI   SANGH     PRIYA     GAUT, You  
ire a   lowycrs  and  I      too  am lawyer,  
lawyers do not agree ever agree.      It is your 
personal jnterp 
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i hat free, compulsory and uniform edu-
cation should be provided in the entire 
country. 

You establish your credibility. 

where it was a basic training and      it 
was a  job-oriented  education. 
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They  should  units  against oppression. 
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SHRI MD. SALIM: Our Parliamen never 
allows mention of a particlla firm. I do 
object. Parliament can not be used for this. 
He is talking ab out Saraswati sishu Mandir. 
It is i particular type of schools run by tfc< 
RSS. There are private school. We shoulc 
expunge it. Parliament cannot be usee to 
publicise or advertise any privat" concern 
which is commercially run. I is 
objectionable. 

THE VICE-CHAIRMAN (MISS SA ROJ 
KHAPARDE Do not be so provoca live, 
Mr. Salim. Please, do not be si provocative. 
Do you know what h' is saying? It is not 
objectionable a all. He said 'Shishu Gharon 
Mein'. 

SHRI MD. SALIM: No.. Saraswat Shishu 
Mandir. 

THE VICE-CHAIRMAN (MISS SA ROJ 
KHAPARDE); Saraswati means vidya. 

SHRI MD. SALIM: No. I do objeel to jt.     
The entire north India.. .(Inter 
ruptions). 

I am one of     you.     I      am     Indian.
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SHRI SANGH PRIYA GAUTAM: We 
have got the highest regard for the Member?  
.. .(Interruptions),,. 

 
THE VICE-CHAIRMAN (MISS SA 

ROJ KHAPARDE); Mr. Gautam, will 
you listen to the Chair? You are 
tallting on a very serious subject here 
in tbe House. 

SHRl SANGH PRIYA GAUTAM: Yes. 
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THE VICE-CHAIRMAN (MISS SAROJ 
KHAPARDE): Will you please take your 
seat now? 

 

SHRI SURINDER KUMAR SINGLA 
(Punjab); Thank y°u, Madam. I stand to 
support and welcome the Bill introduced by 
Smt. Veena Vennaji. In fact, any step to 
reform and improve the status of [he Indian 
women is always welcome. In this country for 
hundreds of years women have suffered great 
injustices not at the hands of menfolk alone 
but from their womenfolk also & that too, 
more. This is a very tragic situation. Over the 
last few years there have been very significant 
changes or Jn fact,/1 would say, a silent 
revolution is taking place. The Indian Parlia-
ment, particularly the late Rajiv Gandhi, 
hrought forward the Panchayati Raj and 
Nagarpalika Bill anj this itself is the biggest 
change that could occur in the country. In the 
next 10—15 years, we will be witnessing that 
the women would play a dominant role in the 
Indian society. Wherever women hive got 
equal rights and positions a!one with their 
menfolk those societies have progressed 
whether you rake the case of America or 
whether you take the case of entire Europe 
where wmen enjoy equal rights, equal 
freedom and equal power. These societies 
have tremendously progressed. So, 
considering that women have a significant 
place in any society, the Indian women 
deserve more, more than what was denied to 
them earlier. But one has1 io see the Indian 
ethos and the Indian cultural history. As my 
colleague ju«* now mentioned, in 1956, when 
this legislation was brought, the women were 
given for the first time a share in their fathers' 
property. An hon. Member mentioned tnat 
there was no implementation. The fact of the 
matter is that if the women do not claim a 
right in their parent's property, what do we 
do? I consider it a good' sign; it k not a bad 
sign. If a small nart of that property is offered 
at the time of the marriage cf the girl in the 
form  of what  you   call   a   dowry or   a 

as far as I have gone through the   aims and 
objects of  the Bill.. .{Interruptions) 
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marriage expenditure, it is a welcome 
step rather than a woman fighting ior 
ner rights and claims. Yes, a woman 
oojoy—that right, but it is not really 
being practised in the Indian society. 
But still 1 consider it a great step for 
the fact that it was an awaking of the 
women in general. I have an experi 
ence which 1 would like to share with 
the  House.      Shrimati  Veenaji also 
knows that. The Indian women now, a large 
number, are enjoying equal rights. It is not 
that the Indian society in general is not aware 
of or is neglectful of its role or is not really 
accepting the modern time"s philisophy that 
all human beings a~e equal. The fact of the 
matter j" that women do not really want to 
lose the sense of security. Before 1 came to 
this House, T did discuss with friends what 
one should speak on the Bill. Surprisingly, 
when I come to support this Bill and welcome 
this, my wife tells me not to support this kind 
of a Bill and she argues that once you really 
establish a right in terms of a law, is likely to 
be a confrontation between a husband and a 
wife, and whether this kind of a conflict or a 
confrontation needed to be avoided or not, is 
an important question. If a wife even if there 
is a law which exists in the land, does not 
need the law to claim a right on property and 
the other thing, she need not. So, 1 am 
coming to the basic question that where this 
kind of a law needs to be enacted, it is not that 
women would really keep on claiming the 
rights before the marriage, but the fact is that 
there should be a sense of security for a wife 
or a woman. If she wants to exercise that 
right, she should. But the point that I want to 
make is that this is an awakening step. It 
brings an awakening that women have e'qual 
right, women have equal respect along with 
men. But my total emphasis is not on these 
kinds of laws. I would realty prefer that the 
Indian Government really brings compulsory 
education for the entire womanhood, 
compulsory education up to the higher 
secondary level and free medcal aid to women 
of the female children. because I find a lot of 
distinction or difference in the family  
approach  towards  a male    child 

vis-a-vis a female child. In respect ot the 
male child, the parens are willing to spend 
any amount of money. Un the other, the 
family is not really looJ* ing after the female 
child. 

In this connection, I would adve.ate two 
major roles for the Government as weij as 
the soliety in general. There should be 
emphasis on education axwl women's health. 

Further, I have a very strong nation which I 
want to voice here. It is the women who are 
really responsible foi their bad plight. In 
house after house, when family functions are 
celebrated, they are more for the male child 
than for the female child; be it a birthday or 
any other thing. Again, when the birth of a 
female child takes place, the family, 
particularly, the woman; does not really feel 
honoured; she does not welcome the birth of 
a female child in the family. 

Therefore, the point is, the basic attitude of 
women has to change before they can really 
expect any change. As has been rightly said 
by another hon. colleague, it is actually the 
women who are responsible. When a woman 
becomes a mother-in-law, she starts tor. 
turing her daughter-in-law. The elderly 
female tortures the younger one, i.e. the 
daughter-in-law. There are very few 
complaints' of the male member in the family 
torturing the daughter-in-law. It is the female, 
the mother-in-law, who does it. 

Once again I would say that while one 
welcome this step in terms of bringing 
forward a legislation, one would like a very 
larger role for the Governmental as well as 
the voluntary agencies in helping our women-
folk. Apart from this, at their own level, >t 
women not really indulge in acts of criticism 
or acts of maltreatment towards their own 
fraternity. 

With these observations, Mmadam, 1 
welcome this good step, the move to-wards 
legislating on this matter. Thank you. 
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SHRI NILOTPAL BASU (Wet Bengal): 
Madam Vice-Chairman, while defending the 
Bill .hat has been moved by Shrimati Veena 
Verma, I would at the very outset, try to put 
the record straight. Earlier, there was a remark 
that it was a peculiar situation that on, a Bill 
moved by a woman Member, tiie Members 
who were participating in the discussion 
were, incidentally, all males. But I believe the 
basic question is that all  of us...   
(Interruptions) 

THE VICE-CHAIRMAN (MISS SA-ROJ 
KHAPARDE): Mr. Singla, please listen   to 
others also. 

SHR SURINDER KUMAR SINGLA: 
Okay, Madam. 

SHRl NILOTPAL BASU: Madam we 
are having wrong notions about the 
gender question. In our country, the 
social relations that we have are largely 
influenced by feudal considerations. I 
would say that the women's question, 
the gender question, is not essentially a 
question of    male-female divide. 
The question of assertion of women's rights' 
in our context is part Pf a larger democratic 
issue. We can find out from tbe statistics 
which are provided by the Government and 
oiher agencies that women indeed constitute a 
vulnerable section jn our society in 
employment and education. And references 
were bein^ made of female foeticide. We 
have even declining sex ratio so far as women 
are concerned. So here the question of 
women's right to equality, fo equal 
citizenship, is not, only a women's question 
but it is a question of how our form of society, 
our form of Government will address the 
basic democratic requirements of women. I 
have to say this because I come from a State 
where we have a very rich tradition of social 
reform movement, of religious reforms 
movement, of cultural reform movement. I 
am proud of being a Bengali- I come from a 
region where peop'e like Raja Rammohun 
Roy and lehwara Chandra Vidyasagar took up 
rbis question, not as a mark of ma<ma-nirmtv 
to the womenfolk Hut because they  felt   that   
the   requirements of      a 

modern democratic society  canno^ be 
fulfilled uniess women's right is established 
in the society. I think we cannot lose sight Of 
this' democratic tradition.. All the developed 
countries and developed societies have gone 
through this process, and the question of 
enlargement and expansion of women's right 
is essentially an integral part of the struggle 
to establish democracy in the society. That is 
why 1 think it will be wrong on our part if 
lime and again we refer t° these issues as 
women's question rela.ing to feminist rights 
and all that. Here, with all humility I would 
like to say that feminists themselves also, at 
some points of time, create trouble by _ un-
necessarily trying oppose the issue as a 
general issue whereas essentially it is a 
question of human rights( it is a question of 
democracy. 

1 he third point 1 would like to make 
in asserting the relevance of this Bill 
is   .he  condition  of   the  society we 
are living in today. I was referring to Raja 
Rammohun Roy, whose basic cont* rioution, 
so far as the social reform mo\ ement was 
concerned, was that he was fighting for 
having a system of widow remarriage and 
especially against the sati pratha, and also (he 
educational question of women. Now we are 
living in such a society where, just a few 
years backa we had the incident ot Roop 
Kanwar where some people marched in the 
streets of a State capital, la ipur ,  with open 
swords-, de.ending the right to sati. And this 
is an issue where we do not want to politicize 
tlie issue, but how can we ignore the fact that 
there was a very, very weak response from 
the Government? It was pussy-footed. It was 
thinking about votes while responding to that 
issue. Then, consider the whole context in 
which ih? debate about the Muslim Women's 
Bill came up: one of my friends bas made 
this point. He has a very solid case that we do 
have the need for religious reforms. Tlie 
Minister responded in a defferent manner, 
and I don't want to go into     controversies. 
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lut there is a very solid argument     ir avour of 
religious reforms in this county.      We have 
an incident,      a     very ecent  incident  in 
which the Shankara-harya gave a dictum  tbat 
women iolk annot   recite  the  Vetlic  hymns.      
This s  (he kind of situation and this is the :ind 
of context in which we are living oday at the 
fag end of the     twentieth sntury  while   we  
are      talking    about ending soace shuttles 
and we are talking if reaching other parts  of 
the world in econds, in a jiffy due to the kind     
of echnological  revolution   that  has   taken 
ilace.      We want to be at par       with Khers.      
Everyday, day in and day out, ve are t Id in 
this House of the     kind >/ technological  
advancement that      we vould like to make 
and that we     have o  get  multinational  
investment        for lavjng that kind  of 
technological progess, but mentally we cannot 
change our-elves  we cannot come out of the 
eigh-fenth   century mind-set.      We     cannot 
?stablish equal status for    women      in >ur 
society.     It js as clear as tbe   day ight. 

I should say that it is a very sad ttate of 
affairs that a Bill like this has :o be moved on 
a Private Members' Day. We would have 
been happier it his kind of a Bill had been 
piloted by the Government itself. In our 
nation, a forward-looking nation, a modern 
nation which is trying to progress at pat so 
far as the pace of development is oncerned, 
such a Bill for establishing an equal status for 
women had to be brought on a Private 
Members-' Day! It is a sad commentary on 
the state of affairs so far as the democratic 
system of governance is concerned. 

So, I think, it is high time that issues like 
this were taken note of, I do not know, that 
way I am a very new Member. Theree are 
veteran parliamentarians. They can say, even 
if we adopt this Bill, what will be its fate in 
terms of official legislation,     in 

terms of translating into reality tbe Spirit in 
which t!-2 Bill has been moved?' But 1 
believe that it wiH be a futile exercise to have 
this kind of discussions Unless it can get 
reflected in the official initiatives of the 
Government. In this kjiul of faudal 
atmosphere in which we are living, it is high 
time that legislations were made. Not only 
that legislations were made but there were 
stringent, he most stringent implementation 
of those legal provisions. 

The question of dowry-related atrocities on 
women has come up. We have a legislation, 
but, despite the legislation, we get answers to 
our questions put in Parliament that these 
things are increasing, that these things are on 
tbe rise. I do not understand why this is 
happening. One Prime Minister of this 
country talked about reaching the twenty-first 
century, So, this whole approach, the whole 
logic and argument of the Government on the 
one hand nnd the social reality that is there on 
the other hand are running counter to each 
other. How can this happen? I think, this Bill 
has provided us an opportunity to introspect 
really deeply into what is going wrong where. 
Is there any gap between what the Govern-
ment is claiming on the one hand, and the 
social reality of our daily lives, on the other? 
How can this female foeticide take place? See 
how absurd it is. The ultra-sound technology 
is a very modern development of medical 
science. Tt has revolutionalised treatment so 
far as gynaecology is concerned. It is being 
used really to perpetrate a very very base 
instinct (hat is there in the male chauvinist 
society. When modernise and modern things 
are being used to really perpetuate backward 
ideas how difficult it becomes! So, at one 
point of time we have to call it a day and say. 
"thus far and no further", because this is a 
question of really being able to stand up in the 
comity of nations as a modern and as a 
forward-looking nation. We have a modern 
system of telecommunications: we have very 
modern developments in space research, but 
in out society we cannot defend the equal 
status 
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(Shri  Nilotpal   Basu) 

of our womenfolk. This is a very very sorry 
state of affairs. This should not go on. May be 
in subrteies .mJ in some nuances differeence 
of perception be there with Shrimati Verma, 
but I generally support this Biil. 1 hope that 
drawing conclusions from this, the Govem-
ment wil! legislate something on, this so that 
an appropriate law can be legislated and 
Parliament can play a positive role in this and 
become an instrument of corward-looking 
social  change. 

THE VICE-CHAIRMAN (MISS SAROJ 
KHAPARDE): Shrimati Chandrika: 
Abhinandan Jain — Absent. 

 
Hon. Members Shri Pranab Mukherjee, 
Minister of  Commerce,  will make a 
statement today at 5 p.m. regarding the 
Government's decision to ratify . the 
Agreement establishing the World Trade 
Organisation. Clarifications on the Statement 
will be in Monday i.e. Ith December,  1994. 

DR. BIPLAB DASGUPTA: Madam, may 
I put Jt in record that it is.vary very 
unfortunate that such a very important 
statv»k*«vt on the membership       of 

WTO would be made at the very end of 
tlie Jay, when in any case the attend 
ance is very ih;n today being Friday? 
it is \ tt the announce- 

ivas not made earlier. I want to put it 
on record ihat I strongly resent ihe way we 
are being treated by the Commerce Minister 
on   this particular issue. 

TME VTCE-CHAIRMAN:     (MISS 
SAROJ   KHAPARDE):  frhe   Commerce 
Min'ster has to make a statement in the other 
House also. 

BIPLAB     DASGUPTA     (West 
Bangal):   Yes, but why at 5 o'clock ou 

Friday? Why not earlier? Why has     the 
annuncement been made    now at 4      o' 

?    Why was  it not done before? 

SliRI   S.   VIDUTHALAI     VIRUMBI 
(Tamil Nadu): It is an announcement on an 
international issue. The statement is being 
made within one hour from now. Purposely 
Lt is being done. It has not been  done 
inadvertantly. 

THE VICE-CHIRM AN (MISS SAROJ 
KHAPARDE): Mr. Virumbi, you must 
understand one thing. Today being a Pii-vate 
Members' day, there was no other time. He 
has to make the statement at 5 o' clock, and 
after that he has to make the statement in the 
Lok Sabha also. So, we cannot blame the 
Minister for this small thing. You can ask 
clarifications on Monday. What is there in 
that? 
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SHRI S. VIDUTHALAI VIRUMBfc 

Madam Vice-Chairman, I stand here to 
support the Bill moved by the hon. Member, 
Thirumahi Veena Verma. This Bill has been 
brought forward to protect the rights of 
married women. They want equal right in the 
husband's property. They want their basic 
needs to be met on an equal footing. The., 
access to children in case of a divorce. In case 
of death of their husbands, as widows, they 
want employment. Regarding property of the 
husband, as the first claimant,  they want 
absolute right. 
liven though   I support   this Bill,      J think  

it is not  a comprehensive      one. Some    
arguments    may be   put fox-ward by the hon. 
Minister. He will request the hon. Member to 
withdraw the Bill.  That is the usual practice 
which we have been seeing on all Fridays. How 
many Private Members'        Bills        have        
been    introduced   and discussed during the    
last three years? How many assurances   have 
been  given  by   the  Treasury      Benches that 
they are going to bring a comprehensive Bill? 
How many Bills have been actually brought 
forward on the basis of such assurances? I feel 
that it is a futile exercise. But in spite of that, as 
Members of this august    House, we have got 
some duty to perform.   In that sense I stand here 
to say something on this Bill. Madam,   before   
we  go   through      the Bill  we should know the 
condition     of the society in which the women 
ar© suffering.   First comes  the condition,   sec-
ondly,   the  reason  and,   thirdly,   the  remedy.   
I feel that should be the approach. Recently there 
was an article in the Indian  Express,   in which  
it was stated and I quote. 

" The stresses and strains of city life 
leading to domestic disharmony have 
started taking their toll. Due to marital 
discond, the courts in different 
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parts of the country, particularly in cities, 
are flooded with divorce petitions . 

The  national capital Delhi  is heading the list 
with 8,000 to 9,000 petitions filed in a year,   
followed by   Bombay where   the    divorce   
cases   havei       more) than  dtubled  in   the   
last  one  decade. 

In Punjab and Haryana High Courts, 
in recent years, there is an increase 
of 150 per cent. Keraia, the land of 
literates and Gulf money,  has an increase 
of 350 per cent during tha last 10 years. So 
also in Calcutta, where the interest rate is  
10 per cent, but it is significant and 
gradual. Madras considered the bastion of 
tradition, has an annual increase of 15 per 
cent in the past few years, and more than 
1,000 petitions were filed last years.' 
Madam, this is the situation.  At least, as 
regards the divorce mentally,  I think we 
have got integration. This is tha Ion 
throughout India. 

Madam, I support this Bill because the 
situation is a very dangerous one. If it is laft 
like that, the future generation will be 
affected. The party to which I have) the 
honour to belong always supports a rational 
approach. We support social development. 
Dr. Kalaignar, when ho was the Chief 
Minister of Tamil Nadu, had introduced 
several Bills to uplift the downtrodden as 
well, as women. Coming only to women's 
issue, I say, Madarn, that dumg the D.M.K, 
rule we had passed a Bill, which, I think, 
became law, in respect of the right to inherit 
property of the parents. Before the only sons 
could inherit the property. Now, both son and 
daughter have equal right. 

SHRI   SANGH  fpRIYA      GAUTAM: 
Have  married   daughters  got   a   right? 

SHRI S. VIDUTHALAI VIRUMBI: Yes, 
married daughters also. Then thirty per cent 
of the seats in all branches of the co-
operative organisations as well as in local 
bodies were reserved for women As for the 
poor girls, we itroduced a scheme under 
which the Tamil Nadu Government was 
giving them, if     they 

were not able to get married, an amount of 
Rs. 5,000, provided they studied up to the 
eighth standard. We put this condition so that 
at least they coull go to the school and finish 
their study up to 8th standard. We also 
supported widow re-marriages. We have also 
supported them financially. Madarn, when 
Dr. Kala. ignar was the Chief Minister of 
Tamil Nadu, he tried his best to uplift the 
women folk. Madam, we fell that the same 
thing should extend to other States also. I feel 
that omen are subjected to ordeal for 
centuries together. Even Sita was forced to 
prtve her chastity. She did not suspect the 
character of Rama. But d to prove her 
chasttey some 2000 years ago. Somebody 
talked about Ravana also. We feel that the 
war between Rama and Ravana was a 
Devasura Yuddha. According to Pandit 
Jawaharlal Nehru, th:s was actually was be-
ween two races, i.e. Aryans and Dravidians. 
In that context I said that Ravana did not 
touch Sita. But, Sambuka was murdered. He 
did not do anything wrong. He was jn a 
meditative condition. Unfortunately, he was 
born as an untouchable. He was murdered by 
Rama. It is a totally different matter.      I 
don't want to go into that. 

Coming  back   to   the   Bill,      Madam, 
there  are many lacunae in    the Bill.    I 

agree that they musj have        the 
rights.   I would   like   to   "ead      Clause 

5(2).       It  says: 

"Any transaction or business enter-' red 
into in violation of sub-section (6) of 
section 3 shall be null and void." 

That is what they say. What is the 
violation? What does sub-section (6) of 
section   3  say? It says: 

"She shall be consulted by her husband 
in matters of family business and other 
financial transactions made out of the 
property of her hushand or of the joint 
family." 



475    References [RAJYA SABHA] Made     476 

If the property is sold by the husband 
without consuming his wife then automat-
ically it becmes null and void. 

SHRI   SANGH   PRIYA      GAUTAM: 
There should be mutual consent. 

SHRI  S.   VIDUTHALAI     VIRUMBI: 
I agree with that. Then there is another 
controversy.   Section  3(3) says: 

"She shall be entitled to have an equal 
share in the property ofher husband from the 
date of her marriage and shall also be entitled 
to dispose of her share in the property by 
way of salt, gift, mortgage, will or in any 
other   manner   whatsteer." 

I would like to inform that a woman > a" -
si! the property without the consent of her 
husband but a man cannot sell the property 
without the consent of his wife. I feel that 
some lacuna is there. this aspect has to 
looked into. I know they are not going to 
accept il. 

Now, the thing is, ,t is not that bylaw aloae 
we can sold all the problems. According to 
fhe Hindu Succession Act, when a man d es, 
only his wife gets the property. Now, this Bill 
is brought forward to see that a \vomaji can 
enjoy tbe; property rights even when her 
husband tve. I thin'i there is no harm in it. 
She must have equal tights. Then there are 
dowry deaths, v.'ife-beating, murders, etc. 
These things are bad. I think harassment from 
both the sides, i.e. from the male side and 
from the female side is very bad. 

You cannot find any conflict between a 
daughter-in-law and her father, in.law 
Conflict* always raise between a doughter-
in-law and her mother-in-law. A mother-ui-
law does not want to give any rights or share 
jn praperties to her daughter-in-law. Siniila-
ly, even sisters-in-law are nol   rca'l-  i'\  give   
any     rights to  their 

own sister-in-law. This, js the real situation. 
If we do not address this problem, then, one 
day the male Members have to bring another 
Bill to safeguard [here own rights. That type 
of a situation should not arise. 

Another situation is that generally HI mm 
want to have children in their custody even 
after divorce. I fully agree that they must 
have this right. But, as regards1 one issue 
which was raised by hon Gautam, if a woman 
inherits the property as a wife and, after 
divorce. happens to remarry and leaves her 
children in he lurch, what will be the position 
of these children, who are deserted hy their 
father as well as their mother? Tbey will only 
become orphans and be not left with any 
property even though they would be the legal 
inheritors of such property. There is no 
provision in this Bill as regards <his point. In 
case of such a situation, what will be the 
relevant provision? This aspect has to be 
looked  into. 

The prevaling situation is that it is a 
woman herself who harrasses another 
woman. For instance, after having lived as a 
daughter-in-law, once she becomei a mother-
in-law. she acts as a typcial mother-in-law. 
She doees not realise that having been 
subjected to ill-treatment in the earlier days 
she should serve as an idea! mother-in-law. 
Seventy to eighty per cent of the women do 
not think like that. This is the situation that 
prevails: irrespective of religion or <-'aste. in 
snv State, for that matter. That h the common 
phenomenon in this country. Apart from legal 
divorces, there are instances of separations 
because •>f son'al reasons. No census has 
been taken to find out how many families 
hpve been separated this way. Unless this is 
found out, we cannot determine the real 
gravity of the problem. The Government 
should take this aspect into consideration 
while finalising this Bill. The Government 
should have consulta-'iom on this i«sue with 
eminent persons concerned and bring a 
comprehensive Pill sO that in future there 
will not be any   necessity  for   bringing  in     
another 
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Bill covering various ofher aspects. 1 hope 
that the Minister will nol merely give an 
assurance but that he wiH see to it that a 
comprehensive Bill is brought jn. This is not 
a comprehend ve Bill, according to my 
perception. I-, js only when a lomprehensive 
Bill is brought 'n> will the rights of women 
be actually protected. 

One  major  issue   is  that  of women's 
education.    If a man    is educated,  he alone 
is educated, but if a woman is edu-ctaed,  then   
the   whole family is   educated.  We know  
what   the culture prevailing in India is   In 
Tamil there is a proverb sayiug that a man is 
'Rama" inside the House.    But, he should be 
a 'Rama' tlie  House but he js a 'Krishna' 
outside inside as well as outside the house.    I 
think  this would please Mr. Gtmtam at least.   
The right to education is one of our  Directive     
Principles   itself.    What have we done?    
Why have we not implemented  the     
Directive  Principle?    We have not takea it 
seriously.    If we had taken   it   seriously.,   
then,   women  could have got education up to 
the matric level a j  least.    If, at least, sixty 
per cent of thr women had sot their education, 
most oi   th" problems that We are confronting 
today  would   have   been   wiped   out.   It 
shouJd be some  sort of a theory  inculcated  
in the  minds  of  the     people  of !"<ii:i to  ne 
to it that  the womenfolks ate protected 
because, it is &ey v,ho constitute half of our     
population, half of our  lives.    In my opinion, 
the  idea be-bind   thise   Bill   js     totally   
welcome.     I would    like   to   congratulate   
the       hon. Memltei   who  has   brought   
forward   this Bill.    At  the same time, it 
shotid be a comprehensive one.    Therefore   I  
request ,*he hon. Minister to hrinet another 
comprehensive   Bill   covering   all   th '■   
issues concerned. 

With   these  words,   I  thank   yon   very 
much. 
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DR. BIPLAB DASGUPTA: Madam, I am 

raising some constitutional issues. In the List 
of Business there is no mention that the 
statement would be made by the Minister of 
Commerce. There was no discussjon in the 
BAC. Moreover, I understand there is a 
convention that when such statements are to 
be made, in the morning notice is given that 
such a Statment would be made. If you look 
at the composition of the House now, how 
many Members are there? Tf this was 
brought to the notice of the Members in the 
morning, many people would have been here, 
given the gravity of the subject. The notice 
came just at fout o'clock. We have got only 
one hour's notice, by when most of the 
Members have left for their constituencies. It 
will be very improper on the part of the 
Minister to make the statement. I would 
request him not to make the statement now 
but leave it until Monday Then the statement 
can be made and clarifications sought.    I 
would request ths Mi- 
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[Dr.   Biplab  Dasgupfa—-Contd.] 
nister not to place it before tbe House 
because I don't think it would be proper for 
him to do so. If it [s done, certainly we will 
not permit it. {Interruptions').. . 

 
Then I wil! have  to raise my voice   to make 
you sit. 

 
w, given the gravity of the situation and the 
importance of the subject-matter  of  the  
statement... 

|[ ] Transliteration in Arabic Script.  
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or, given the gravity of the situation and the 
importance of the subject-matter of the 
statement... 

THE      VICE-CHAIRMAN  (MISS 
SAROJ KHAPARDE): Mr. Salim, please Minister 
complete the statement. Please sit down. 

SHRI PRANAB MUKHERJEE: J am 
fully aware that the Members may be 
put :o some inconvenience in seeking 
clarifications, but, as per your direction, 
it can be said that I can make the state 
ment today. Monday is my question 
day.   You  can  seek  clarifications on 
Monday.   There will be no problem. 

SHRI MD. SALIM: Madam, the Minister,   
replying   to  my   point. •• 

DR. BIPLAB DASGUPTA: If this is the case that 
tlie Cabine; decided it last night, why was no notice 
given in the morning? The whole day was there to 
inform the House that you were going t° malce a 
statement   today. 

SHRI MD. SALIM: This is my precise objection. 

† [ ] Transliteration in Arabic Script. 
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THE VICECHAIRMAN (MISS SAROJ 
KHAPARDE): Are you not allowing others 
to speak? Only you are speaking. 

DR. BIPLAB DASGUPTA: The an-
nouncement could have been made ia the 
morning session that the i.Iinistei was going 
to make a statement. Unfortunately, it was 
not made. 

THR      VICE-OHIAIRMAN (MISS 
SAROJ KHAPARDE): Mr. Biplab Das- 
gupta, I did not allow you to speak.. 
I allowed Mr.   Swell  to  speak. Mr. 
Swell is there. You are going on speaking 
like   this.      It  is not fair. 

SHRI G. G. SWELL Meghalaya): 
Madam], by sheer luck I am here because, 
otherwise, I would have gone home. 

SHRl V. NARAYANASAMY (Pondi-
cherry): Yes, yes, you never come to the 
House. 

SHRI G. G. SWELL: I would not have 
known anything about this statement. 

I can see the reason given by the 
Minister that since the Cabinet took 
the decision last night, that he would 
not like this to get into the Press be 
fore he woulj mention it in the House 
and that lie would like to take the 
House into confidence. I agree, but, 
when the decision was taken last night 
why could he not let us know today 
morning that at a particular time this 
statement woiild be made? I am sure, 
this House would have been full because 
this is a very very important thing 
that is happening in the world, and we 
are entering into a new phase. I think 
it is only fair and proper for the 
Minister to do it. But,    I do not 
make an announcement in the morning. I do 
not know whether my colleagues here wiH 
agree for the compromise that we can seek 
clarifications on Monday. 

SHRI V. NARAYANASAMY: Madarn, 
th» hon. Members were making the point 
about the hon. Minister coming witfc  a 
statement  in this      House. 

Madarn, this is the convention of this House 
especially that tlie hon. Minister wiH say that 
he is coming with a statement. It wiH be 
informed to the hon. Members. It is the duty 
of the hon. Members to be present in the 
House and to seek clarifications... {Interrup-
tions) 

Kindly. Thoy cannot say, "Since you did 
not tell us about it in the morning, we cannot 
be present in the evening." There is no excuse 
for it. I would like to submit, whether it is 
Friday or it is Monday, it is the duty of the 
Members to be present in the House when the 
House is sitting, ir is absolutely required    . ..    
{Interruptions) 

You may differ with rne, but I have to  
make  my  point. 

SHRI G. G. SWELL: You cannot lake the 
House by surprise. 

SHRI V. NARAYANASAMY: Madarn, in 
the Business Advisory Committee it was 
decided that if business would be there the 
House would sit even beyond five o'clock. 
Therefore there is no force in their argument, 
and the hon. Minister is well within his right 
to make his statement. The Members can ask 
clarifications on Monday if they feel 
inconvenient to do so now. 

 
Members are not supposed on... (In-

terruptions) 

SHRI G. G. SWELL: Madam, this is 
unfair. Initially the Members are not 
supposed to be present now. (Interrup. tions). 

THE VTCE-CHAIRMAN      (MISS 
SAROJ KHAPARDE): You have expressed 
your views. Again and again I am not going 
to listen to all these things. 

SHRI G. G. SWELL: We object on 
principle that the Government can   take 
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the House by surprise at any time.    We1 do 
not accept this. 

SHRI V. NARAYANASAMY: It is not 
fair that you take the House by surprise.. The 
House also will not function at the 
convenience of each and even' Member. 

DR. BTPLAB DASGUPTA: Take the 
sense of tlie House, Madam. 

SHRI    SANGH    PRIYA    GAUTAM: 
Please take th? sense of the House. 

 
DR.   B1PLAB     DASGUPTA:     Please 

take the sense of the House. 
THE VICE-CHAIRMAN (MISS SAROJ 

KHAPARDE): Please sit down. This is 'not 
fair. Now Mr. Pranab Mukherjee. 
STATEMENT  BY     MINISTER 
Government's decision to    ret'fy    rgyeo 
ment   estah'Miiny  Worift   IWaflfe 
Organisation 

THE MINISTER    OF    COMMERCE 
(SHRI PRANAB    MUKHERJEE).    Madam, 
hon.  Members wiH recall th House has 
discussed the Uruguay Roucd results on a 
number cf occasions. 

SHRI MD. SALEM (West Bengal): there 
is no quorum. It cannot be done. 
Interruptions). How can you do tto's'' 
(Interruptions), Is this the way the Go-
vernment  should  function? 

 

 
SHRI PRANAB MUKHERJEE: While 

there have been differing perceptions on one 
or the other aspects of the Uruguay Round 
results, Government is of the view that 
India's continued participation in the 
multilateral trading system will be in our 
national     interest.   (Interruptions). 

Government have carefully examined the 
Agreement Establishing the World Trade 
Organisation and found that: 

— reductions in traiffs will contribute to  
increased  trade   flows; 

— the Agreement on Texti'es, though it 
disappoints us by not mandating early 
integration, nevertheless represents a 
definite, tirne-bound and legally 
enforceable commitment to integrate 
this sector into the multilateral rules 
governing international trade; 

_  India has not u-deratkec my re 
duction cammitsments in any area 
of support to agriculture and our 
development policies remain un 
affected; 

— there is no obligation on us to 
patent seeds and plant varieties and 
a  sr' tab pro- 
;; of th; fn'tzat and •ill    be in our 
in'.crest; 

DR.     BIPLAB    DASGUPTA     (West :  
Madarn,     the Bouse does  not have quorum.  
(Interruptions). 

(At this stage some hon. Members left the 
Chamber.) 
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